IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD. -

0.A.No,1712 of 1997.
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Date of decision: 29th December, 1997.
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Between:

Sri KoSUbbaiah . .e .e ' Applicant .

and

1.Union of India represented by Principal
Secretary, Ministry of Commerce, Govt. of
India, New Delhi.

2. vishakapatnam Export Processing Zone _
represented by its Development Commissioner,’
Govt. of India, Ministry of Commerce, :
Udyog Bhavan Complex, Siripuram Junction,
Visakhapatnam 530 003,

"3, The Development Commissioner Export Processing

Zone, Govt. of India, Ministry of Commerce,

4, K,s.Kashyap S/o Not Knoyn, R/o MIG II, 143
.B.C.Road, Vikasnagar, Gajuwaka, Visakhapatnam.

Respondenﬁs.

Counsel for the applicant: Sri Pratap Narayan Sanéhglll-

counsel for the respondents:Sri N.V.Raghava Recdy.
CORAN:
Hon'ble Sri R, Rangarajan,Member (a) -

Hon *ble Sri B.S.Jai Parameshwar,Member (J}

JUDGMENT .

(per Hon'ble Sri R. Rangarajan,Member (A)

Heard Sri Pratap Narzyan Sanghi, counsel for

S

.
o

the

apPlicant and Sri Raghava Reddy for Respondents 1 to 3.

This O.A., is filed praying for the following

reliefs: qb/’f’_
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a) to declare the rules recruitment for Head Security
Guard by promotion as illegal, arbitrary and

unconstitutional;

J . :
b) to declare that the applicant is entitled for
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being considered Security Guard without insisting

for 13 years of service as Security Guard.

¢) to declare the order of appointﬁent of the
4th respondent issued by Procéedings No.5/21/VEPZ/83;
dated 14-10-1997 as illegal, arbitrary and

unconstitutional; and

d) to direct the respondents to consider the case.
of the applicant for promotion as Head Security
Guard either in the wvacancy of 4th respondqht or

any otﬁer vacancy in the interests of justice.

The learned counsel for the applicant E‘submits

that he is withdrawing this 0.A., as it is likely that the

respondents may reconsider the Rules. In view of the

1
above, the 0.A., 1s dismissed as withdrawn. .No costs. ) \f

?fllﬁ;;z Date: 29-~12--1997, | i

. : _ Dictated in open Court.

S55.




0A.1712/97 ,

Copy tot=

1% The Principal Secrstary, Minkry of COmmerca; GQVtﬁ of India,
New Delhid '

29 The Development commissioner, Vishakapatnam Exbogt Procedsing
Bone, Ministry of Commerce, Udyog Bhavan ComplseX, Siripuram

- Junction, Visakhapatnamg

37 The Developmaent Commissionar Export procassing Zone,
Mministry of Commerce, Udy8g Bhavan, Siripuram Junction,
Vistiakhapatnamg '

4% Ons copy to mri Pratap Narayam Sanghi, Advocate, CAT., Hyd o

5% One copy to Mry NiViRaghava Reddy, AddlJCESCY, CATY, Hydd -

63 One copy to DERU(A), CATY, Hydd

7% One duplicate’ ﬂ
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IN THEL CENTKAL ADMINISTRATIVE TRIBUNAL
HY LERABAD BENCH AT HYDERABAD

THE HON'BLE MR.W*M&‘“&Q}’)

TEeE-crazian M)
AND —

THE HON'BLE. MR » HeRAJENDR A-PRASADEM {2 )
% S Tor Pasesinsiinr)

- VAN A&Gip

DATED;29 -2 -199%
SRDERATUDGMENT ;

)
Smissed.
Dismissed as withdrawn .
- e ——
Dismiss&q for Default,

1 Fvdy garafoe gfieer
1 Ceatpaf Adminisﬁ'lvu Tribunal
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